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Heard learned counsel for the applicant.

2. This application pertains to a person who has retired from
service On superannuation w.e.f. December 19%7. 1t apbears
+hat he has been makind representations aven pefore he retired
and thereafter. We note from Annexure A-4 which is a letter
from the Ministry of personnel .. Public Grievances and Pensions
dated 17.85.2001 to respondent Ho. 2 to look into the matter
and inform the applicant. The arievance of the applicant is

+hat nothing has been done by the respondents s0 far in spite

-

of the aforesaid representations and ietters from the counsel.
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The only prayer of the applicant in this DE 1s Ehat

directions may be qiven to the respondents Lo decide  the

aforesaid representations for arant of AEN 100

fe . ZO00-4500 Firom the date his juniors got that scale.

& T Ehe above Farts and cilrocumstances .,

of with the direction to the respondents

sforesaid representations of the applicant and take an

in the matter by passing a reasoned and

appropriate

apaaking order, within two months from the date of recsipt o

a copy of this arder, with intimation to the applicant.
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